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Food Import 
Clearance Process

Individual/Organisation

Importer shall possess valid FSSAI Import License

Arrival of food consignment and filing of Import 
General Manifest (IGM) with 

relevant Documentation to customs

Shipment through Air/Sea/Land

Importer shall possess valid IE code issued by 
Directorate General of Foreign Trade (DGFT) to do 

the activity of Import

Filing of Bill of Entry (BoE) by Importer in Customs 
along with relevant documents like Certificate of Origin, 
Invoice, packing List, Certificate of Analysis, Ministry of 

Agriculture Permit, End Use Certificate etc.
Generation of Examination Order (EO) by 

Electronic Data Input (EDI) System of Customs for the 
BoE with marking as First Check, Home/Provisional/

Warehouse Consumption etc, and under the mandatory 
compliance insisting for NOC from FSSAI/Animal 

Quarantine (AQ) or Plant Quarantine (PQ) etc

Importer will order food 
articles from different countries



ROLE OF FSSAI

Importer shall submit the application through Online FICS http://ics.fssai.gov.in along with required documents and seek 
Authorised Officer (AO)’s appointment for the visual Inspection/sampling. On scrutiny of the application by the AO, if 
found correct, then accepts the payment of sample testing fee through payment gateway system. On receipt of payment, 

AO gives appointment for visual inspection/sampling of the consignment to the Importer concerned.

Sample is drawn randomly from the consignment  and forwarded to  
the FSSAI’s notified laboratory for analysis. 

The laboratory analyzes the sample and furnishes the report either 
conformance or non-conformance as the case may be.

AO shall visually inspect the consignment.

If accepted on Visual Inspection If rejected on Visual Inspection

Sample is not drawn and rejection 
note is forwarded to customs.

When the rejection report is 
issued for a consignment, such 

consignments are either re-exported 
back to the source country or 

destroyed.

If, the analysis report issued by 
the laboratory is of conformance, 
then NOC is issued by the AO to 

Customs Authorities

Importer can appeal for re-
testing of counter sample, if 

non-conforming in primary lab

Forwarding the Counter sample to 
Referral laboratory

If, the analysis report issued by the referral laboratory is of 
conformance, then NOC is issued by the AO to Customs 

Authorities, if not, non-conformance report will be issued.

For contact details of Authorised Officers for Import Process, please 
refer to:

 http://www.fssai.gov.in/Portals/0/Pdf/Contact_AOs.pdf

If, the analysis report from the 
laboratory is non-conforming

AO issues rejection report along 
with non- conformance report to 

Customs Authority
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